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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

O.A. NO. 790F 2023
IN THE MATTER OF:

HARI PRAKASH ....Applicant
Versus

Uttam Sugar Mill Libberhedi & Ors. ...Respondents

ND

IN THE MATTER OF:

M/s Carborundum Universal Ltd.,
Plot No. K-3, AlS Industrial Estate,
Tehsil-Roorkee, Distt. - Haridwar,
Utttarakhand

..Respondent {(Impleaded)

1

RESPONSE ON AFFIDAVIT ON BEHALF OF M/S CARBORUNDUM
UNIVERSAL LTD. IN PURSUANCE OF ORDER DATED 11.03.2024
PASSED BY THIS HON’BLE TRIBUNAL

|, Jagmohan Rawat aged about 48 years S/o Late Sh.

Narain Singhat Plot No. K-3, AIS Industrial Estate, Tehsil-

Roorkeee, Distt.- Haridwar, Uttarkhand, am Asst. G%n. Manager
RESENTLY AT DELH]

HR & Admn. and the authorizedrepresentative of the above

=H.aware of the

A
R X
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facts and circumstances of the case and am competent to swear

the present affidavit and as such state and affirm that;

SUBMISSIONS

egn- N
RDaie of

§ 0%

That,this Hon’ble Tribunal vide Order dated11.03.2024
was pleased to' implead the deponent unit as respondent
and rpermit to file response in the view of report dated
17.03.2023 of the joint Committee constituted vide Order
dated 10.02.2023 directing it to file action taken report in
respect of the discharge of untreated industrial effluent in
Shila Khala {(drain) which later joins river Kali in village-

Ransura, district- Saharanpur, Uttar Pradesh.

That at the outset it is submitted and humbly stated that
the issue before this Hon’ble Tribunal in the present O.A. is
‘discharge of untreated industrial effluent’. It is submitted
that Deponent unit is engaged in the manufacturing of

abrasive grinding wheels and no water is required in the
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manufacturing process. It does not discharges any effluent

outside the unit either in the drain or at any other place.

The joint Committee after inspection dated 22.06.2023 has
reported this fact in it’s observation (page 13-14) that,
“e. Unit is engaged in the manufacturing of
abrasive grinding wheels. No water is used in the
manufacturing process.
f- No wastewater discharge outside unit premises

observed during inspection.”

That, even the complainant/App]icant has not named the
deponent unit as the one discharging it's untreated
effluents in the drain. Respondent unit has wrongly been
noticed merely on the basis of it's proximity to the

aforesaid drain.

That, the Specific observations of joint Committee as

reported (page 13-14&73-74) absolves the deponent unit

Date of Expiry
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of any contribution to the issue of pollution of drain before
this Hon’ble Tribunal and are reproduced herein below for
convenience;
“4.1.8 M/s Carborundum Universal Ltd., Plot No. K-3, AlS
Industrial Estate, Tehsil-Roorkee, Distt. - Haridwar,
Utttarakhand .
a. Unit was found operational on the day of inspection
dated 22.06.2023.
b. Unit doesn’t have valid consent to operate issued by
UKPCB. Consent was expired on 31.03.2023. However, unit
has applied for renewal of consent on 21.02.2023.
c. Unit has 01 Borewells for fulfilling fresh water
requirement. Unit doesn’t provided NOC obtained from
CGWA for ground water abstraction.
d. Avg. fresh water consumption is calculated as 56 KLD

(based on logbook data from 1st May to 21 June 2023)
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e. Unit is engaged in the manufacturing of abrasive
grinding wheels. No water is used in the manufacturing
process.

f. No wastewater discharge outside unit premises observed
during inspection
g. Unit shall obtain consent from UKPCB immediately.”
That in respect to point “b. Unit doesn’t have valid consent
to operate issued by UKPCB. Consent was expired on
31.03.2023. However, unit has applied for renewal of
consent on 21.02.2023.”, it is submitted that the aforesaid
observation is incorrect. Deponent unit has valid consent to
operate upto 31.03.2026, which was issued to it on
18.09.2023 from the effective date 01.04.2023, as it was
alread-y applied in advance dated 21.02.2023 and action was
pending with UKPCB to approve. The true copy of the

Authorization letter dated 01.03.2024 is annexed herewith

as ANNEXURE R-1
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Consent to Operate Certificate dated 20.02.2023 is annexed

herewith as ANNEXURE R-2 at (Page [\HS)

That, similarly the observation, “c. Unit has 01 Borewells for
fulfilling fresh water requirement. Unit doesn’t provided
NOC obtained from CGWA for ground water abstraction.”, is
also incorrect as at the time of inspection, the deponent
unit  has valid consent bearing NOC No.
CGWA/NOC/IND/ORIG/2020/9100 dated 18.11.2020 valid
upto 17.11.2023. Thereafter the deponent unit has received
the consent valid upto 17.11.2026 vide NOC No.
CGWA/NOC/IND/ORIG/REN/1/2023/8702 dated
12.12.2023. The true copy of the NOC dated 18.11.2020 is
annexed herewit.h as ANNEXURE R-3at (Pagc-‘l.-e;‘?&The true

copy of the NOC dated 12.12.2023is annexed herewith as

ANNEXURE R-4at (Page | §- 20)
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That, further the observation, “d. Avg. fresh water
consumption is c'alculated as 56 KLD (based on logbook data
from 1st May to 21 June 2023 “ is also not
accurate.Deponent unit utilises underground water only for
domestic purposes and not industrial purposes. The average
consumption of is 51 KLD per day. The true copy of the
logbook is annexed herewith as ANNEXURE R-5at (Page Q\)
That in respect to the direction, “g. Unit shall obtain consent
from UKPCB immediately”, it is most humbly submitted that

same is not applicable in case of the deponent unit which

already has a valid consent to operate.

10. That, accordingly the deponent unit is a fully complying

t

unit  with all necessary valid permissions and

authorizations. There is no contribution to the pollution of
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the aforesaid drain by the deponent unit and this fact has
been affirmed by the joint Committee during the inspection.
The unit has been named in the report not due to
contribution to the drain pollution but merely due to it's

proximity to the aforesaid drain.

Accordingly, it is prayed that this Hon’ble Tribunal

t

may be pleased to exempt the deponent unit deleting it's
name from the list of respondents in the present case, for

which the deponent unit shall be highly obliged and

grateful. p "(/

DEPONENT
' VERIFICATION:

v 1 \%@@ﬁed that the contents of the present affidavit paras 1
% i\\to%&% are true and correct to the best of my personal knowledge
/g\l)/\k and based on recor'ds, nothing stated is false and nothing
U\\ material has been concealed. Documents annexed along are true
and correct copies. Verified at New Delhi on this  day of March,

2024.

QEQMRR?ﬁﬁ

K. BANDS A . . ONENT
Dethi
ATTEST
NOTARYPUB ED ELH
' Govt, dia !

Expiry
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Kamal Kumar Pandey

Advocate

50, Lawyers Chamber,

Supreme Court of India,
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adv.kamal.kr.pandey@gmail.com
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Annexure- R-1

Date: 1% March 2024

To Whom It May Concern

Subject: Authorization for Legal Representation

This is to certify that Mr. Jagmohan Rawat, Assistant General Manager HR & Administration
is duly authorized to represent Carborundum Universal Limited. before the National Green
Tribunal, New Delhi in the matter of Hari Prakash Versus Uttam Sugar Mill Libberhedi & Ors,,
Mr. Rawat is authorized to act on behalf of the company in all legal proceedings related to
this case.

Furthermore, Mr. Jagmohan Rawat is granted authority to sign all relevant documents
pertaining to the above matter.

The specimen signature of Mr. Jagmohan Rawat is attested below:

=

[Signature of Mr. Jagmohan Rawat]

For Carborundum Universal Limited,

Valted .

[ Dar Abdui Bari ]
Plant Head & Factory Manager

Carborundum Universal Limited E: cumigeneral@cumi.murugappa.com
Plot No: K-3, Asahi industrial Estate, Latherdeva Hoon, Manglaur Jhabrera Road, W www.cumi-murugappa.com

Roorkee. Haridwar(Dist} - 247 665 (Uttarakhand) CIN No. : L29224TN1954PL000318
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-, ‘q? E_ E:E e HEAD OFFICE ,
p'*"«.;" e | LG Uttarakhand Pollution Control Board
AT %4 Luestyte For - “Gaura Devi Paryavaran Bhawan”

e Erwronmeal M. 468, IT Park, Sahastradhara Road, Dehra Dun

E-mail : msulpeb@ynhoo.com, Phene No.-0135-2607092

UKPCB/MO/ConfC-46/2023/ =}-Ofb : Date: ¥ L2
REGD. POST
Tao,

M/s Carborundum Universal Ltd.,
Plot no. XK-3, AIS Industrial Estate,
Latherdevya Hoon, Telisil-Roorkee,
Distt- Haridwar. '

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water
(Prevention & Control of Pnllutmn) Act, 1974” and under Section-21 of the “Air (Prevention
& Contral of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous
and Otlter Wastes (Management and Transboundary Movement) Rules, 2016™ notified under
“Environment (Protection) Act, 1986" as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively).

CAF 1D - 10859 Application No. — 3549423
CCA (Renewal)
Date :- 20.02.2023

CCA is hereby granted to M/s Carborundum Universal Litd., localed at Plot no. K-3, AIS
Industrial Estate, Latherdevva Hoon, Tehsil-Roorkee, Distt- Haridwar subject to the provisions
of the Water Act, Air Act and Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the orders that may be made further and subject to following terms and
conditions :-

I This CCA is granted for the period upto 31.03. 2{]26 and valid for manufacturing of
following products with Capital Investment/Net Assets Values Rs. 2440.0 Lakh:-

S. No. Last CCA Present CCA (Renewal)
Product Quantity Product Quantity
(Per Day) (Per Day)
1. Abrasive Grihding 27600 Kg Abrasive Grinding 27600 Kg
Wheels Wheels

2. Specific Conditions under Water Act :-
(iy The daily quantity of effluent discharge (KLD) :-

- last CCA . Present CCA (Renewal)
Trade Effluent Nil : Nil
Sewage 18 18

(ii) Trade Effluent Treatment and Disposal :-

(iii) Sewage Treatment and Disposal:- The applicant shall prbvide comprehensive STP as is
required with reference to influent quantity and quality.
In case of stoppage of functioning of STP, production has o be stopped imuediately and
this Board has to be intimated by fox/phone/ematl with a report in this regard to be
dispatched immediately.

(iv) The treated sewage shall be reuse in gardening ete. Quality of the treated effluent shall meet
10 the following standards within five years from the date of notification dated 13.10.2017.

S.No. Parameters . Standards
S T I ) . L 651090
Clean Envnronment and Healthy Llfestyle
e vt ¢ w@wed Wew ol . Page - | -
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UKECE

2 BOD {mg/) Not more than 30
3 TSS (mp/L) Not more than 100
4 | Fecal Coliform (MPN/100ml) Less than 1000

3. Conditions under Air Act :-
(i) The applicant shall use following fuel and inslall a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :-
S. | Stack attached | Stack | Typeof Fuel' Emission Emission
No with height | Fuel | Quantity Control standards not
(Ivit) i Eguipment ta exceed
1. | DG Set | 6 HSD 100 Learshr | Acoustic -
(300KVA) » 1 Enclosure &
Stack ]
2. | D.G. (750KVA}| 6 HSD 150Lw/hr | Acoustic -
x1 " | Enclosure &
Stack

In case of stoppage of fiinctioning of air pollution control equipment, production has to be

stopped inunediately and this Board has to be intimated by fox/phone/email with a report in .

this regard 1o be dispatched immadiately.

(i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic
enclosure as is required for meeting the ambient noise standards for night and day time as
preseribed for respective areas/zones {Industrial, Commercial, Residential, Silence) which
are as follows :-

Standards | Industrial Area |{Commercial Area | Residential Aven | Silence Zone
for Noise| Day Night | Day Night Day Night Day | Night
leval in] time time time time time time time time

db(A) Leg 75 70 65 55 53 43 50 40
Day time : from 6,00 0.m. to 10.09 p.m., Night time: fram 10.00 p.m. to 6.00 a.m.

4, Conditions under Hazardous and Other Wastes (Management and Transhoundary
Movement) Rules, 2016 :-

() The Factory Manager of M/fs Carborundum Universal Ltd., Roorkee, Distt-
Haridwar is hereby granted an authorization to operate a facility for collection and
storage of Hazardous wastes.

(i) The authorization is granied to operate a facility for generation, collection and storage of
hazardous wastes witl"lin factory premises for following category of wasles :-

S.Ne. Category Quantity of Waste for which | Mode of Disposal
(Schedule-1 & authorization is being issued
Schedule-11) (MITA)
I. Schedule [-5.1 1.0 Recyclable
2. Schedule [-5.2 1.0 ) Recyclable

(iii) The authorization shall be in force for the period upto 31.(:]3._2026.
(iv) The authorization is subject to the conditiens stated b‘elow{ and such conditions as may be
specified in the rules for the time being in force under Environment (Proteclion) Act, 1986.

Terms and conditions of authorization :-

(i) The authorization shall comply with the provisions of the Environment (Proteetion} Ac,
1986, and the rules made there under.

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCR/PCC.,

(ii1) The person authorized shall not rent, lend, sell, transfer or othelvwse transport the hazardous
wastes w1thout obtalnmg pnor permlssmn of the SPCBIPCC

Clean Env:ronment and Healthy Llfestyle
wmﬁawqawaﬁa'—r vage - 2 -
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UKPCB
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization
(v) h is the duty of the autlmrried person to take prior permission of the SPCR/PCC 10 close
down the facility.
(vi} An application for the renewal of an authorization shall be made as laid down under these
rulcs,
(vii) The unit shall comply with any other condilions specjfied in the guidelines issued by the
MoEF&CC or CPCB/SPCB from time to time.

3. This CCA is valid for mixing, filter, moulding and pilling, cooling, cutting, joining and roller
processes only
Compulsory documents to be submitted by the Industry/Unit :-
() Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transhoundary Movement) Rules, 2016 and
Third Party Audit Repaort.
{ii) Environment Statement in Form-V of Environment (Protection} Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Stor'tgc
Area.
. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
9. Unit has to submit_Action'Plan of collecting back and scientific disposal of plastic waste
generated due to their used product within one month of receipt of this CCA to this Board.
10.The Unit shall comply the “Approved Fuels™ policy in the entire slale of Uttarakhand and use the
fuel as per the list of Approved Fuels listed in the order issued by the Board vide its letter no.
UEPPCB/HO/Gen-183-426/2020/171-331 dated 17.07.2020.
11.Unit has to comply with the other Specific & General Conditions which are as follows:-

6

b

(et |

Specific Conditions:

1. The Consent to Operate will attract execution of Board’s Order dated 02.12.2022 subject to
directions of Hon'ble High Court in this regasd in the PIL 93/2022 as issued flrom time to time.

2. The applicant shail submit audited balance sheet of the unit al the end of cach financial year so that fee
submilted by the applicant could be assessed.

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform cic. as per
requirement for monitoring the air emissions and the same shall be oper for inspection and use at all times
by the Board’s stafl. The chimney/stack attached to various sources ol emission shall be designated by
nurabers such as 8-1, $-2 cle. and these shall be painted’ displayed 1o lreilitate identilication.

4. The industry shall ensure interlocking of air poliution control devices and production processes.

5. Solid wastes generated {rom the industry has lo be disposed in manner so thal cortamination of surface
water badies/ground water/soil ele. does not take place.

6. The industry shall take adequalc measures (o control of noise from ils 0\-. i source 50 us Lo comply wilh the
standards as may be applieable.

7. The applicant shall develop three rows of green belt on the premises with plant specics as suggested by the
Central Pollution Control Board.

8. The industry shall strictly adhere with the specific and general conditions issued wilh CCA order. Any
violation of stipulated condilions may attract legal action under the provisions of Water Act. Air Act and
Eavironment (Protection) Act and Rules made (hereender,

9. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authorily. :

10, Unit shall ensure manilest system in Form-10 of Hazardous and Other Wastes {Management and
Transhoundary Movement) Rules, 2016 while disposing hazardous waste.

11, Hazardous waste should not be siored beyond a period of 90 days.

12, The industry situated nearby the River Ganga and its wributaries shall ensure the treaiment facilities and
d:qposnl arrangcmcm in such a way s0 that no waste water is dlschargcd in water siream or water bodies.

Clean Enmronment and Hea]thy szestyle
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13.'The applieant shall strictly aveid the usage of single use plastics in the premises as per the list of
bauned single use plastics mentioned in {he notification of MOEF&CC, Government of India dafed
12.08.2021 and notification 6f Uttarakhand Governmment? issited vxde fetler no. 84/XXVIII-1-20-
13(11)/2001 dated 16,02.2021.

14. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notificalions made
there under.

General Conditions

1. The applicant shall get analyse the samples of efflucnt/emission/hazardous wastes at least once in a Lhree
month from the laboratory recognized by the MoEF&CC and shall report to the UKPOR.

2, The applicant shall however, not without the prior consent of the Board bring inle use any néw or altered
outlel lor the dischorge of elMfluent or gases emission or sewage waste from the unil.

3. Treated waste water and domestic waste water shall be disposed jointly at onc disposal poini. The applicant
shall provide discharge measurement equipment at final disposal point.

4, The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipl of this CCA. If. at any point of time, it is found thal the indusiry is not
complying with stipulated conditions or any lurther direction/instruction issued by the Bonard, legal action
shall be initiated against the applicant,

5. The applicant shall maintain goud house keeping. All valves/pipes/sewer/drains eic. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP’s/ETP*s inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pellution control measures.

7. The industry shall provide “Insgection Book™ al the time of inspection to the Board's oflicials.

8. Whenever due to any accident or other unforeseen act or event, such emission otcurs or is appichended v
occur in excess of standards laid down, such information shall be reported to the Board™s ollices and ull
other concerned offices. In case of failure of pollution control equipment. the produclion pracess connected
to it shall be stopped with immediate effect,

9. The industry shall operate in a manner 5o that all emissions be emitted throvgh designaled chimney/stack
only.

10. In case ol"any damage o the agriculture productivity. human habitation cte. by the operation of industry. it
shall be impcerative to stop production in the industry with immediate effect and such information shall he
reporied to Board™s offices. The industry shall be liable to pay compensation ilse in such cases iy decided
by the Competent Authority.

11.The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing processfcapacity enhancement ele. or any change in efMuent dmcharge
point or emission poinl.

12. The Board reserves the nghl (o revoke/addfmodify any stipulated condulon issucd along with CCA. a5
may be necessary.

13. The person authorized shall not rent, lend, sell, wranster or othenvise transpoit the hazardous waste without
obtaining prior permission of the Bonrrd.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by

* the person authorized shall constilute a breach of his authorization.

I5. It is the duty of the authorized parson 1o lake prior permission of the Board io close down the facility.

16. The authorization Is valid for temporary storage ol [ azardous Waste within premiscs only.

17.The authorized agency shall ensure that on-line data with regard to quontity ond nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet ouiside the main [actory gate within premises.

18. I is duty of (hg autherized person to lake prior permission of this Board to close and cleanup the facility for
(reatment, storage and disposai of hazardous wasle.

19, The applicant shall maintain record of hazardous waste in Form-3 and shill submit annual return in Form-4
on or before the 30™ day of June following to the linancial year to which that return relates.

20. In no case any hazardous waste shall be disposed off on fand, in any drain. or into any water stream. All
spillape must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the I"lcilily applicant musl cenduct a detailed physical
mld chcnuc'll nnnlysns nfh':znrdnus wastc sqmplc and |cport lo lhc Bonrd

CIean Environment and Healthy Li festyle
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22.Dried hnzardous sludge Irom the process in the plant shall be stared in double lined HDPE pil
constructed with R.C.C. or such material which does not react with the waste contained in it

23. The storage area should be fenced properly and Sign/Notice Board indicating *Danger” and *Hazardous'
shall be displayed at appropriate position both in Hindi and English.

24, The industry shall store non-ferrous melal waste, used oil/spent oil wasle in scaled drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only te Registered
Recyclers/Re-processars.

25.1In case of any transportation of hazardous waste, the details in Ferm-10 of the Hazardous and Other
Wastes (Management and Transhoundary Movement} Rules, 2016 shall be submitied o the Board.

y

L
(S.1C. Pattnaik)
Member Secretary

Copy to: Regional Officer, Uttarakhand Pollution Contro! Board, Roorlkee, Distt- Haridwar

for information and compliance of the same. /

Member Seeretan

Clean Environmnt and Healthy Lifestyle
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Government of India
Ministry of Jal Shakti
Depariment of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(Y=a FeRi 8¢ SATIRI THI UE)
NO OB.JECTION CERTIEICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Carborundum Universal Limited

Project Address: Plot No - K3, Asahi industrial Estate, Village - Latherdeva Hoon, Manglore
Jhabrera Road,, Tehsil - Roorkee,

Village: Lathardeva Hoon Block: Narsan

District: Haridwar State: Uttarakhand

Pin Code:

Communication Address: Carborundum Universal Limited,, Plot No - K3, Asahi Industtial Estate,, Village -
Latherdeva Hoan, Manglore Jhabrera Road,, Narsan, Haridwar, Uttarakhand -
247665

Address of CGWB Regional Office :  Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
Baluwala , Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. NOC No.: CGWA/NOC/IND/ORIG/2020/9100
2. Application No.: 21-41327/UT/IND/2020 3. Category: Safe
(GWRE 2017)
4, Project Status: Existing Project 5. NOCG Type: New
6. Valid from: 18/11/2020 7.{Valid up to: 17/11/2023
8. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m¥day myear md/day m3fyear m¥day mifyear m*/day mifyear
50.00 17650.00 '
9. Details of ground water abstraction /Dewatering structures .
Total Existing No.:2 Total Proposed No.:0
DW DCB BW TW MP DW DCB BW TW MP
Abstraction Structure” 0 0 o 2 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tuba Well, MP-Mine Pit
10. Ground Water Abstraction/Restoration Charges paid (Bs.): ' 52950.00
11. Number of Piezometers{Observation wells) to be No. of Pieiométers Monitoring Mechanism

construcled/ monitored & Monitoting mechanism.
tManual DWLR* DWLR With Telemetry

**DWLR - Digital Water Level Recorder 1 1 0 0
(Compliance Caonditions given overleaf)

This is an auto generated document & need not lo be signed.

18/11, SITHATR BIS¥, ﬂﬁﬁlﬁ?’l@, q%ﬁ?cﬁ - 110011 £ 1811, Jomungar House, Munsingh Read, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Welisite: crwa-noc.gov.in

ol @a - wites gard
SAVE WATER - SAVE LIFE
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Valldity of this NOC shall be subject to compliance of the following conditions: / Z

Mandatory conditions:

1} Instaltation of digital water fiow meter (conforming lo BIS/ IS standards) having telemetry system in lthe abstraction structure(s) shall be mandatory
for all users seeking No Objection Certificate and inlimation regarding lheir installalion shall be communicaled to the CGWA within 30 days of grant of
No Objection Certificate through the web-porial.

2) Proponents shall mandatorily get waler flow meter calibrated from an aulherized agency once In a year.

3) Construction of purpose-bullt observalion wells (piezomelers) for ground waler leve) monitoring shall be mandatory as per Section 14 of Guidelines
. Waler level data shall be made available to CGWA through web poral. Detailed guidelines for construction of ptozometers are given in Annexure-1i.

4) Proponents shall menltor quallly of ground water from the sbstraction structure{s) once in a year. Water samples from bore wells/ tube wells / dug
wells shall be collected during AprilMay every year and analysed In NABL accredited laboratories for basic parameters (cations and anions), heavy
meatals, peslicides/ organic compounds ele. Water quality data shall be made available to CGWA through the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWE for ground watler level
monitoring four (4) limes a year (January, May, August and November) in core as well as bufler zones of the mine.

6} In case of mining projecl the firm shall submit water qualily report of ming discharges seepage from Govt. appraved! NABL accredited lab,

7) The firm shall report compliance of the NOC conditions onling In the website (www.cgwa-noc.gov.in} within one year from the date of issue of this
NOC.

8) The firm shall submit the water audit report in case of waler requirement is in excess of 100 m3/day through certified auditors within three months
of completion of the same 10 CGWA.

8) Application for renewal can be submitted online from 90 days befare the explry of NOC. Ground water withdrawal, If any, after expiry of NOG shall
be illegal & liable for legal attion as per provisions of Environment (Protection) Act, 1886.

10) This NOG is subject to prevailing CentraliSiate Government rulesflawsinorms or Court erders related to construction of tube welliground water
abstraction structure / recharge or conservation structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional graund water absiraclion and/or de-watering structures shall he constructed for this purpose without prior approval of the Central
Ground Water Authority (CGWA).

12) The propanent shall seek prior permission from CGWA for any Increase in quantum of groundwater abstraclion (more than that permilted in NOC
for specific period).

13) Proponents shall install roof top rain water harvesling in the premise as per the existing buitding bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be
responsible for any consequences arising thereupon.

15) In case of Industries that are likely to contaminate the ground water, no recharge measures shall be laken up by the frm inside the plant
premises. The ungtf generated from the ropitop shall be stored and put to beneficlal use by the firm.

16) Wherever feasible, requirement of water for greenbelt (forticulture) shall be met from recycled / reated wasle waler.

17) Wherever the NOC Is for abstraclion of saline water and the exisling wells {s) is fare yielding {resh water, the same shall be sealed and new
tubewell(s) tapping saling water zone shall be constructed within 3 months of the issuance of NOC, The ilrm shall also ensure sale disposal of saline
residue, if any.

18) Unexpecled variations in inflow of ground waler inta the mine pit, if any, shall be reported to the cancerned Regional Director, Central Ground
Water Board.

19) In case of violation of any NOG conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.

20} This NOC daes nol absolve the proponents of their abfigation / requirement 1o obiain other statutory and administrative clearances from
appropiiate autharities.

21) Theissue of this NOC does not imply that other statutory / administrative clearances shall be granted lo the project by the concerned authorities.
Such authorities would consider the project on merits and take decisions independently of the NOC.

29} In case of change of ownership, new owner of lhe industry will have to apply for incorporation of necessary changes in the No Objeclion
Certilicate with documentary praol within 60 days of taking over possession of the premises.

23) This NOC is being issued without any prejudice to the directiens of the Hon'ble NGT/court orders in cases refated 1o ground water or any other
related matters.

{Non-compliance of the conditions mentioned above is lkely to result in the cancellation of NOC and legal action against the proponent.)
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Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(= Ferll 8 MUl T )
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Carborundum Universal Limited

Project Address:; Plot No - K3, Asahi Industrial Estate, Village - Latherdeva Hoon, Manglore
Jhabrera Road,, Tehsil - Roorkee,

Village: Lathardeva Hoon " Block: Narsan

District; Haridwar State: Uttarakhand

Pin Code: .

Comtmunication Address: Carborundum Universal Limited,, Plot No - K3, Asahi Industrial Esfate,, Village -
‘lz.i%eergeva Hoen, Manglore Jhabrera Road,, Narsan, Haridwar, Uttarakhand -

Address of CGWB Regional Office : Central Ground Water Board Uttarakhand Region, 419-a, Kanwali Road,
Balliwala, Near Urja Bhawan, Dehradun, Dehradun, Uttarakhand - 248001

1. NOC No.: CGWAINCC/IND/REN/1/2023/8702 2. Date ofIssuence 12/12/2023
3. Application No.. 21-4M1327/UTHIND/2020 4. Category: Safe
(GWRE 2022)
5. Project Status: Existing Ground Water 6. NOC Type: Renewal
7. Valid from: 18/11/2023 . 8. Valid up to: 17/11/2026
9. Ground Water Abstraction Permitted: .
Fresh Water Saline Water Dewatering Total
m*/day m?/year mi/day m?/year m*/day ' mifyear m3/day m3fyear
50.00 17650.00 '
10. Details of around water abstraction /Dewatering structures
Total Existing No.:1 Total Proposed No.:0
Dw DCB BW TW MP MPu DW DCB BW TW MP MPu
Abstraction Structure* 0 0 0 1 0 0 0 0 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Fumps
11. Ground Water Abstraction/Restoration Charges paid (Rs.): 36198.00
12. Environment Compensation (if applicable} paid (Rs.): 0.00
13. Number of Piezometers{Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.
Manual DWLR** DWLR With Telemetry

“DWLR - Digital Water Level Recorder 1 1 0] 0]

18M1, WY BTSY, ATitg 11, 7S f2ew! - 11004t 7 1811, Jampagar House, Mansingh Road, New Delhi-110011
Phones (011) 23383561 Fax: 23382051, 23386743
\Wehsite: egwa-noc.gov.in
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Validity of this NOC shall be subject to cormnpliance of the following condltions: l q
Mandatory condItions:

1} Installation of tamper proof digital water flow mater wilh telemetry on all the absiraction structure(s) shall be mandatary for ell users seeking No QObjection Cerlificate and intimation regarding their
instaltation shall be communicaled to the CGWA within 30 days of grant of No Qbljection Cerificate.

2) Proponents shall mandatarily get waler fiow maler calibrated from an aulhorized agency ance in a year.

3) Consiruclion of purpose-built observation weils (piezometers) for ground water level meritoring shall be mandalory as per Seclion 14 of Guidefines. Water lovel data shall ba made availabla 1o
CGWA through web portel. Detalled guidelines for consteuttion of piezemeters are given in Annexere.ll of the guidelines.

4) Fropanents shall monitos quality of ground waler from the sbsiraction stnucture(s) onca in a year, Water samples from bore wells/ tube wells £ gug wells shall be collected dusing AprillMay avery year

S:'ld anglysg] in NABL acerediled laboralories for basic parameters {calions and anlens). heavy metals, paslicides! organic compounds ete. Waler qualily dala shall be mada available to CGWA, thraugh
@ web porial

B) In case of mining projects, additional key wells shall be established in consultation with tha Regional Director, CGVVE for ground watar lavel menitaring four (4) imes a year (January, May, August
and November) In cora as well as butfer zonas of the mine.

6) Incase of mining project the firm shall submit waker quality rapat of minae discharges seepage from Govt. approved! NABL accredited 1ab.
7y The firm shall repert campliance of the NOC cendilions online in the websila (www.cgwa-noc.gov.in} wilthin one yaar from the date of issue of this NOC.

8) [ndusiries abstracting ground water in excass of 100 m 3 /d shall underake annual water audit through certified auditars and submit audit reporls within three menths of completien of the same o
CGWA. All such indusinies shall be required 1o reduce their ground water use by at least 20% over tha next lhree years through appropriale means.

9) Applicalion for renawal can be submitled online fram S0 days belore tha expiry of NOC. Ground water wilhdrawal, f any, aftar axpiry ef NOC shall be illegal & liable for lagal aclion s per provisions
of Environment {Freleclian) Act, 1886.

10} This NOC is subject fo prevailing Central/State (Government nulesfitaws/norms or Court orders related to construction of Wube wellground watar ab jon structure /¢ 68 OF canservation
structurefdischarge of effluents or any such matier as applicable.

General condltiens:

11) No additional ground water a ion and/or de-walering structures shall be censtructed for this purpese without prior approval of the Ceniral Ground Watler Authorily (CGWA).

12) The proponent shall seek prior permission from CGWA for any increase in quanium of groundwater abstraction (more than that permilted in NOC for specific perind).
13) Propenents shall install roof fop rain water harvesting in the premlse as per the existing buitding bye laws In the premise.

14) Thae project proponant shall lake all necessary measuras Lo prevant contamination of ground waler in the premises failing wnich the firm shall be responsible far any consequencas arising
thergupon.

15) In case of industies that are likely to contaminata the ground waler, no recharge measures shall be taken up by the firm inslda the plant premises. The runcff generated from the roofiap shall be
stored and pul to benaficlal use by the firm.

16} Wherever faasible. requirement of waler for greenbell {horticulture} shall be met from recycled / iraated waste walar,

17) Wherever the NOC Is for ebsiractlon of saling water and the existing wetls (5) is /are yielding tresh water, the same shall be sealed and new fubawell(s) lapping saline water zone shall be
censtrusted within 3 months of the issuance of NQC. Ths firm shall alse ensura safe disposal of satina residue, If any.

18) Unexpected variations in inflow of ground water into the mine pit. il any, shall be reparied 1o the concerned Regional Dicector, Central Ground Waler Board,
19) Incase of violalicn of any NOG condilians, the applicant shall be liable lo pay the penaltias as par Section 16 of Guidelings.

20 This ROC does nat absalve the proponents of their obligation f requirement Lo obiain other statutory and administrative clearances lrom appropriate authorlias.

21) The issua of this NOC does not imply that ather statutory ¢ administrati es shall be g d ta the project by the concemed authorities. Such authorities would consider tha project on
merils and take decisions independantly of the NGC.

22) In case of changs of ownership, new owner of tha Industry will have Lo apply for incorparation of necessary changes in the No Objection Certificate with documentary proof within 60 days of laking
over possassion of the premises.

23) This NOC Is being issued wilhouws any prejudica 1o the directions of the Hon'bla NGT/court orders in cases related to ground waler or any other related mallers.

24) Froponents, who hava installadiconsiructed anificial recharge struciures in compliance of the NOC granted to them previously and hava availad rebate of upto 50% (fifty percent) in the ground
waler absiraction chargesfground water restoration charges, shall continue to regularly maintaln artificial racharge stuctures.

25) Industries which ara likely 10 cause ground waler pallution .g. Tanning, Slaughler Houses, Dye, Chemlcal/ Patrcchemical, Coal hen h ical, other hazardous unlls ete. (as per
CPCB Iist) need Lo undedake necessary well head protection measures lo ensure pravantion of ground water pollution as per Annexurs lIl of the guidelines.

26) Incasa of new Infrastructure projects having ground watar abstraction of mare than 20 m3/day. the fiaventity shall ensure Implementatian of dual waler supply system in 1ha projects.
27) In case of infrastruciura prejects. pavadiparking area must be covered with Intefocking/parforated tias oF cther suilzbla measuras Lo ensure groundwaler infilratipnfharvasting.

26} Incase of coal and cther base metal mining prajects, the project propanent shall use the advance dewatering technology {by constnction of saries of dewalering abstraclion struciures) to aveid
contamination of surface water.

29) The NOC issued Is conditional subject lo the conditions mentionad In the Public nolice daled 27.01.2021 tafling which penatty/EC/cancaliation of NOC shalk be Imposed as the case may ba.

30} This NOG is Issued subject la the clearance of Experl Appraisal Commiltee (EAC) (if applicable). \

31} Inthe sell-compliance repert, the PP shall submit dateits of Drilling Agency/ Agencies, which hasf have construcled BW(s)f TW(s) along wilh undartaking lo the effact that all necessary measuras
hava been aken as per directions of Hon'ble Supreme Court provided In Annexure-Vil of guidelines dated 24.09.2020 In respect of abandaned/ faited BUW(s)/ TW{s)Fiezomaler(s). If any. Tha PP |5
advised lo engane registered drilling agency/ agencies. In \he event of any mishep/ unferlunale incident dus Lo negfigenca In taking measures for pravention of accident due to falling in Bare Wel, both
PP and concemed drilling agency shall joinlly be held responsible and penal actian as per extant Govemment rules shall ba taken.

{Non-compllance of the conditions mentioned above Is likely to result In the cancellation of NOC and legal action agalnst the prapanent.)

CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jal Shakti, Govt. of India

18111, SR 1S9, HFRIE 1S, 7S {4l - 110011 7 18/11. Jamnagar House, Mansingh Road, New Defhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgywa-noc.gov.in
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{Compliance Conditions given overieaf)

This is an auto generated document & need not to be signed.
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Water Consumption Detail From Nov 2020 To Till Jun23

Year Opening Closing Total Consumption Remarks
Nov-20 to 09 Mar-21 8879 13324 4445
10th Mar-21 to Qct-21 0 12541 12541 New Water Flow Meter Installed
Nov-21 to Qct-22 12541 32938 20397
Nov-22 to Jun-23 32938 45470 12482
Total Water Consumption From NOC issued 49865 NOC issued in Nov-2020
Total Number of Days From NOC Issued to till Jun 23 972 Total No of days till Inspeciton Month
51

Average Water Consumption / Day in KL
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